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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Details are awaited from the State
Government.

12 NOON

STATEMENT BY MINISTER RE
UNSTARRED QUESTION NO. 97
ANSWERED ON THE 14TH FEBRUARY,
1968

COMPULSORY STUDY OF HINDI IN MADRAS

THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN): Sir, in reply to an Unstarred
Question No. 97 by Dr. (Mrs.) Mangladevi
Talwar and Shri N. R. Muniswamy answered
in mis Sabha on 14th February, 1968, my
colleague had stated that no official intimation
regarding the Resolution on Three-Language
Formula passed by the Madras Legislative
Assembly had been received in the
Government of India. It has later been found
that a copy of such a Resolution had been
received. The matter is under consideration of
the Government. I regret the inconvenience to
the hon. House.

SHRI BHUPESH GUPTA (West Bengal):
Sir, here 1 rise on a submission. He said at the
time of answering this question the hon.
Minister did not know that a copy of that
Resolution had been received. And yet the
question related to it. How is it that when they
were briefed in this matter they did not have
even that information that a copy of the
Resolution had been received? It is quite clear
that not only did they not consider the
Resolution but they did not even have a
chance to look at it or rather they ignored it, at
least at that time. Therefore. Sir. these things
should not happen.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
DISTURBANCES IN KARIMGANJ
SHRI A. M. TARIQ (Jammu and
Kashmir): Sir, I beg to call the attention of the

Minister of Home Affairs to the recent serious
disturbances in Karimganj.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Sir, this House has
been rightly perturbed over the persistence of
communal tension in certain parts of the
country. The House is aware that I paid a visit
to Karimganj on March 7, 1968 to study the
situation. 1 was distressed to find that a
number of families had been rendered
homeless and had been suddenly subjected to
hardship on account of what every one in the
town agreed was a petty quarrel.

2. It appears that the trouble arose
out of impounding of a cow on Febru

ary 29, 1968. Leaders of both commu
nities  attempted an  amicable  settle
ment of the matter but failed. On
March 2, 1968 tension developed bet
ween the two communities and in
spite of prompt action by local autho
rities, serious incidents took  place.
The police resorted to lathi charge
and the firing of the tear gas shells,

and curfew was imposed by mnoon on

the same day. Additional police forces
were immediately rushed to Karim
ganj and intensive  patrolling  was
organized. Though the situation was
brought under control by the after
noon of March 2, 1968, isolated
incidents continued to occur in differ
ent parts of the town and the Sub-
Division till March 7, 1968. According
to information so far available, 10
persons,  mostly  belonging to the
minority community, are reported to

have died in these disturbances.

3. During my visit
impressed upon  the
who were camping in
the local Administration
of rehabilitating the affected families.
I  was assured that rebuilding of
houses would start immediately in all
earnestness. All sections of the town

ire unanimous in- their resolve to ensure
that peace and harmony was maintained and to
participate  unreservedly in the quick
rehabilitation of all affected persons. Prime
Minister has sanctioned a sum of Rs. 25,000
for providing immediate relief. About the
administrative action being taken, [ may
mention that a large number of persons have
been arrested in connection with the specific
offences. A special investigation team  has
been

to Karimganj 1
State  Ministers,
the town, and

the urgency
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set up and vigorous investigation and search
of houses are being undertaken. Some looted
property has already been recovered.
Precautionary measures are continuing. The
Assam Government have authorized the
Deputy Commissioner to impose collective
lines under the Assam Maintenance of Public
Order Act in such places as may be found
necessary, after giving due publicity.

4. 1t is a matter of deep concern' to us that
communal violence has claimed a number of
innocent lives and has also led to loss of
property in Karimganj and some other places
in recent months. This House will recall that I
had written to all Chief Ministers soon after
the Ranchi riots and had impressed upon them
the need for utmost vigilance and firmness Jn
dealing with communal trouble because the
very foundations of our national honour and
integrity are involved in this matter. This
House is also aware that a Commission of In-
quiry was appointed to go into some of the
major disturbances that took place in 1967.
Action has been initiated to revive the
National Integration Council in which the
fundamental problems of national integration
can be considered dispassionately and long
term solutions found for meeting evils like
communalism and regionalism. A great
responsibility lies on the Administration as
well as on all political parties to ensure that
communal harmony is not allowed to be
disturbed. I have emphasized this in all the
meetings of the Zonal Councils which have
been held since August, 1967.

5. I assure the House that the Central
Government would use all their power and
influence to uphold and protect the right of
citizens, irrespective of the religion they
profess, to live and work in peace and with
honour. Government would welcome any
suggestions the Hon'ble Members may have
to make in this matter.

MR. CHAIRMAN: Now one thing is
certain that I would give opportunity only to
those who have given the Calling Attention
Notice and T cannot be having a huge debate
on this
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matter. | think all the Members would accept
my view. Mr. Tariq.

SHRI BHUPESH GUPTA (West Bengal):
Sir, can we not put questions?

(Interruptions)

MR. CHAIRMAN. First I must exhaust the
list. But you should prevent yourself as much
as possible
from putting questions.

SHRI BHUPESH GUPTA: The point is this
that it is not very difficult for us to be a party
to all the Calling Attention Notices but gene-
rally we do not do that unless the matter is a
very important one.

(Interruptions)

MR. CHAIRMAN: You can leave that to
my discretion.

SHRI M. M. DHARIA (Maharashtra): By
the ruling that was given by you just now, |
think we are accepting altogether a new
principle, if may urge upon you that in such
matters of urgent public importance if some
prominent Members want to have their say or
ask for some explanation or want to make
some suggestions, that should be allowed.

MR. CHAIRMAN: You cart trust my
discretion in the matter.

SHRI BHUPESH GUPTA: Sir, we are fully
in your hands.

SHRI NIREN GHOSH; On Calling
Attention Motions generally the custom or the
convention adopted is that all Parties,
irrespective of whether their names appear in
the list or not, are given a chance. That has
been the practice here. Now what you suggest
is a departure.

SHRI A. D. MANI (Madhya Pradesh): On
a point of order, Sir, those who take the
trouble to give their names should be called
first. It does not matter whether he is the
leader of the Party or the deputy leader of the
Party.

MR. CHAIRMAN: You are right, Mr.
Tariq.
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SHRI Y. B. CHAVAN: Sir, from my talks
there with local people and officers I did not
get the impression that they had any intimation
of the tension mounting the way it did on the
2nd March. There was some petty quarrel, as |
have said, and I met those boys involved in the
quarrel, particularly the Muslim boy who was
supposed to be responsible for this. He was a
boy of 14 years of age and in this connection I
may say that this quarrel between a boy of 14
years of age and a boy of 16 years of age was
not considered to be something very serious.
Then again, Sir, I had discussions with the
local people and local officers also. That very
day they never expected any communal ten-
sion as such. As a matter of fact— this is just
for the information of my friends only, I do
not want other Members to react again
sharply—that day there was a very well-

organised big demonstration by the
Communist Party in the town.
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AN HON. MEMBER: Right o5 Left
Communists?

SHRI' Y. B. CHAVAN: Right or Left, that
does not matter here but the demonstration
was certainly a peaceful demonstration and
naturally, therefore, the police had to concen-
trate on the arrangements for that de-
monstration. One has to do that. If things had
gone out of your hands, then you would have
asked: 'Why did you not make arrangements?'
Naturally it was the duty of the administration
to make preparations for it. So that morning it
was not anticipated that there would be any
communal tension. This is what I found from
my local enquiries. As for the other thing, the
area where these houses were burnt, etc. is a
small area, with very narrow approaches. It is
full of tree growth as is normal in that part of
the country. Also the whole area was crowded
and the police had to throw tear gas. Some
people did show me some tear gas shells
which were found in their houses or near their
houses. It is quite possible that in the
confusion they must have been thrown because
in the crowd the people who were doing all
sorts of things were spread all over and so it
was very difficult for the police that they could
throw the tear gas shell in any particular
direction. 1 personally think that no
unfavourable inference need be drawn from
this particular incident.
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SHRI'Y. B. CHAVAN: As far as the matter of
enquiry is concerned, I would leave it to the
State Government to take a view on it because
I find that there are even now undercurrents of
tension in that area. Whether such an enquiry
is going to help in the removal of the tension is
a matter of judgment because in Karimganj
things are very much under control but in the
rural area I cannot say that it is free of tension
even to-day. Secondly the only question that I
could have thought of is to add these incidents
also for enquiry by the Dayal Commission
which has been appointed but personally I am
against it because if we go on adding incidents
for enquiry the Commission possibly would
never be able to submit its report. What I am
more inter-(I in is that this Enquiry Com-
mission goes into the general causes and gives
us some recommendation which can be very
speedily implemented. So as far as the enquiry

part is concerned, I would leave it to the
judgment of the Enquiry Commission.

SHRI A. M. TARIQ: What about the
Qdlwalkar report?

SHRI Y. B. CHAVAN. About Gol-walkar
report, I have notgot any
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particular information. I' would not say any
thing against anybody unless I have evidence
about it.

SHRI A. D. MANI; May 1 ask the Home
Minister whether it is not a fact—I have a
bunch of newspaper cuttings on the subject—
that even in Assam and in the Indian press the
full facts about these unfortunate incidents at
Karimganj have not been properly reported?
From the way in which ihe Home Minister is
narrating, it seems to be a trivial matter. May I
ask him to give us a more comprehensive
report because the very publicity of these
trivial incidents will act as an antidote to the
present fever going on in Karimgan;j?
Secondly, has the Government under
consideration any legislation to deal with
communal activities, a special legislation of

the kind of the Unlawful Activities Act which
was recently passed by the Parliament because
the Indian Penal Code at present is very
defective for dealing with these communal
incidents?

SHRI Y. B. CHAVAN: The hon. Member I
must say—he is well-intentioned in this
particular matter—is off the mark. I quite see
that these very petty incidents are leading to
quarrels. That is exactly why we will have to
think about the matter very seriously. It is not
the petty incidents that are really responsible
for the quarrels but I find the atmosphere in
this country is surcharged with communalism.
Therefore any small incident or any quarrel
between two boys or a quarrel between
marriage, processions develops into some ugly
incidents. That really speaking is the most
important thing that we have to consider.
There are two approaches to this. One is the
administrative part of it. For the administrative
part, there not enough legal authorities to
enforce laws. I personally think that there are
enough legal authority. It is not a question of
there being any lack of law and so one more
would not be necessary. It is a question of
cons!.-int vigilance and taking preventive
action—very ruthless action—to avoid these. I
am trying to impress on
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the State Government this aspect. Secondly—
which is the more important part and that fact
I would emphasise with all the emphasis at my
command—there is something like communal
politics in our country which is mainly
responsible for this sort of atmosphere in the
country and in that matter I would like the co-
operation of all the political parties, of every
public spirited man in this country.
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"About 2,000 persons, some armed with
guns and other lethal weapons, attacked the
Railway Protection Force personnel on
patrol duty at Badarpur near Karimgan;j in
Cachar district on Thursday evening
delayed reports received here said
yesterday."
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"Threatening letters addressed to some
non-Assamese businessmen in Jorhat asking
them to leave Assam within one month have
been received, police sources said.

According to the police, these
handwritten letters had been posted by the
Jorhat branch of the so-called Lachit Sena,
the underground organisation, which stands
for secession of Assam from the Indian
Union."
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SHRI Y. B. CHAVAN: Yes, the hon.

Member is right that I have mentioned 7th
November because I had information in much
more detail. Therefore I mentioned 7th March
but some incidents took place even after the

7th March. As 1 was coming here, I got
information about one incident where one

village tried to go and attack the other village

or other community and I am glad the Assam
Government has already given them
instructions to impose collective fine and on
that village, a collective fine was imposed. So
the police and the administration are up and
doing about it.
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SHRI Y. B. CHAVAN: I think so.

SHRI BHUPESH GUPTA: Unfortunately
quarrel between two boys does not lead to this
kind of explosion generally. It is not so bad as
all that but some incidents are taking place.
These are just pretexts. There must be deeper
reasons for it and I am glad that the Home
Minister has said that the situation is
surcharged with communalism. But yet—he
has said it—all the police forces were busy
with or looking after the demonstrations by
communists. Well, Sir. this is a very very
important point in the same speech.

MR. CHAIRMAN: I appreciate it.

SHRI BHUPESH GUPTA: Precisely this is
my point. Government energies, specially of
its Intelligence, are being used against the left
and other parties, non-communal democratic
parties, specially against legitimate mass
movements, and this is what we find
everywhere, so that they do not know exactly
what is happening in the communal world by
way of preparation, by way of incitement, by
way of propaganda, by way of working for a
kind of fight whenever the opportunity comes.
Therefore 1 would like to know how the
Government is going to tackle this problem—
it seems they are not. The hon. Home Minister
said that there are two ways of looking at it.
administrative and political. I agree: it must be
both. It cannot be either political, or only
administrative; there should be a combination.
But as far as the ruling party is concerned, Sir,
I find the ruling party, in a political sense,
deficient at the political point, and negligent at
the administrative point, if not worse almost
bordering on dereliction of duty. Is the ' hon.
Minister not aware that in these places some of
the police officials and others are definitely
communal? Is he not aware that even in the
1965 communal riots in Calcutta mostly the
Muslims were attacked by some people, and
even Mr. P. C. Sen had to admit that some of
the police officers, high officials, did not act
and they paralysed a certain part of the
administration? What assurance do |
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have that in Assam it was not so, because I
find, Mr. Chairman, that somehow or other the
Intelligence in Assam is failing? Whether it is
a linguistic riot, or it is a case of Assamese
versus non-Assamese, whether it is Hindu-
Muslim or some other, the Intelligence does
not give any report at least in order to attract
action by the administering authorities.
Therefore these things have also to be done
into. And, besides, is not the hon. Minister
aware that literature is being circulated in this
country which incites communalism, which
wants to rouse communal passions? Is he
aware that in so many riots communal killings
and disturbances have taken place since the last
General Elections? We do not see Government
waking up to it and dealing with it in the
manner it should be done. Mr. Chavan has ex-
pressed sentiments. But what are the concrete
steps? I should like to know. He asked for co-
operation of political parties. Which parties he
wants the co-operation of? And how they are
to do it? And what will be the forum of that co-
operation? I would like to know whether at the
political level the Congress Party itself is sure
that it does not get involved in communal riots
and other things as it got involved in Ranchi,
for example. We should like to know all these
things. Sir, I say the Union Home Ministry is
failing, and the Union Home Ministry has a
specific responsibility in the matter of
maintaining communal harmony assisting the
States in the matter and also taking the political
initiative. But the Home  Ministry's
preoccupation has been Its talks of plans
against the left parties. So they do not have the
time or the resources available for this kind of
action, that which is needed to stamp out com-
munalism in this country. I would like the hon.
Home Minister to be a little more expansive on
this subject and take us into confidence into the
details. tel] us which paper, which party, which
organisation, which voluntary corps is
indulging in this communal provocation
arousing passion against the minority
community.

SHRI B. K. P. SINHA (Bih would
also like to put a question.
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MR. CHAIRMAN: I shall come to you
after Mr. Niren Ghosh.

SHRI Y. B. CHAVAN: So I shall answer
all questions at one time as after a general
debate.

MR. CHAIRMAN: Mr. Niren Ghosh.
Please be brief because others also want to put
questions.

SHRI NIREN GHOSH (West Bengal):
Why should you be so hard on me, Sir?

MR. CHAIRMAN: I am never hard. I am
always very soft towards you.

SHRI NIREN GHOSH: During the last one
year there have been a series of attacks against
a religious minority community—I do not call
it a minority community in the national sense.
Nationally speaking, it is not a minority
community, but it is a religious minority
community. It is the Muslims. Generally they
have been attacked in various parts of the
country, and generally the attackers and those
who inspire the attacks have gone scot-free.
They have not been generally apprehended.
Nothing has happened to them. How in Assam
I would like to know, Sir, whether after the
Gaubhati and Karimganj incidents —the Home
Minister is very fond of defining the rule of
law. I never agree with his definition of the
rule of law, still, according to his own
definition of the rule of law which is a
mockery—the rule of law prevails in Assam,
or it does not prevail. This is what I would like
to know because, had it been another non-
Congress Government, I know that very very
harshwords would have been bandied about.
There would have been a furore in both the
Houses. But, here, because it is a Congress
Government, generally our back benchers are
silent, generally I say, not always. Now. Sir, |
would also like to know whether the Home
Minister knows that as a result of all these
things a feeling of insecurity is current among
the Muslim population of

[ 13 MAR. 1968 |
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India. There are five or six crores of them, not
just a few thousands or a few lakhs and they
feel a sense of insecurity now, feel that it is not
just a secular State, that it is almost a Hindu
State, Hindu trappings, Hindu imageries,
Hindu behaviour and all the rest of it and
under those trappings some son secular
State—it is merely a garb. To some extent |
also feel like saying that it is Hinduised; it is
apparent as far as the secular ideal is
concerned. Under that guise it is going on
uninterrupted. And 1 would like to know
whether the hand of any political party is
involved in heightening political tensions. Are
the utterances of Guruji Golwalkar or Shri
Balraj Madhok, for example, are they in tune
with maintaining communal harmony, or are
they inciting hatred against one minority
community? I would like the hon. Minister to
answer this specific question. If it is so, I
would like to know whether you think that
communal propaganda should be banned,
whether the Ministry can do it, whether it
takes the view that at least communal propa-
ganda should be banned when the Ministry
could go out of the way sometimes. Even the
right of preaching a doctrine was denied to Mr.
Annadurai and a Constitutional' amendment
was got through. But time and again, since
1947—during the olden days it was inspired
by the British but now—we have seen a
holocaust of communal riots and generally the
Muslims have been the victims on a huge
scale. As far as my State is concerned, we
know, and we have always fought against it,
but, Mr. Chairman, no measures whatsoever
have so far been brought forward by the Cong-
ress Government to fight this hideous menace.
"Would he consider banning this? And I would
like to know about the National Integration
Council; on what basis will it function? Do
you want our co-operation? In the olden days
it was a packed body, if they tred along the
same lines everything will be solved—that was
the line. But if anything really purposeful is to
be done, then there must be co-oneration on
torms of equality and on the basis of
democracy, on the democratic idea, on the
basis of the idea that 95 per
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[Shri Niren Ghosh] cent, of the people must
be guarded, at whatever cost. So I would like
to know whether these steps
taken.

Wt geaz fag ey (TrEar )
# 317 wAT S FT AT 2PN T e WA
A F e frAm wa A4 AT R
g1 FRe Far & f wifFem F o
w3-fzaTa W seTEers ANET A
g% AT A g AR A et i
ooy A & R oo & gwrdr |
AT AT AT | IEM ¢ Tead frmr d o
A1 A a7 WA AEAT E % e e
¥ e A AT A7 IS Ih
A ¥ grar g dr feegam & qEpir
feeit W oo weemr gl 2 e
afery gur? frpeadl aai @ g 2,
StaT o g 2, 1 S Faw § 97 WA
oHT 92T F A7 0 T A FEW I
w7 # formrd o ST I wzari w
THT AT HE

foee el w5 T o7 A1 wEA
g6 § = o g o Aw
g ot s whmS i oft gar
ET G E1 & arE, owan & ghre
W oF e qwEm ¥ A v oz
WL AT ¥ WL ] FA 0
frin aqrm g fdt & s
& I T A AT AT 3, A
Tt grw # v ofefeafrat # Sy
f& wr guar & v e 7 wefee
e Av e AT § M owEem g
TET AE 5 FafET e A W
IH TAE T AN B FAHTAT AT TEAT
B, UF AT W IR0 AT FEA 2
FiH AT FIL, AT AT 00T qTEL
AT FA 0 H avar agAn,

[ RAJYA SABHA ]

will be |

amOtter of urgent 4510

& w7 gfmm & avg wEvdar &, e
IT GEATAT & AL AT W FATAET
e A1 Faqri &7 Siemed T A
77 maa W ag e i fir
AT HTHET KT qAE FTET AEA E, A
oA F TET FAT AR F AR
FWIT FH OF G F qAH T
AT FFT I ASATHT ®1 F3T4 H oreg A
i frar 3% 3T g AT A @
AT ETAAT qIET § IR0 T 9oy
Fm
ATy A9 ® S 92, ATEL
& A & AW 9 AT A A
T d Ay a9 @ aE
fawet gaye o, P o faom, oy w2
A0 7%, 919 AOEA 0% WA A
AN FET AT FIA GT, AT ATC A
wifen e AT mw
AT AT A FoaT 72
g1 B FEET BT A AW de
BT 9 A T AFIC R HwEfr
AT 21, AT ¥ TE AT AT AIE 7
ot A sfA 2 oA awEm a2,
fama a8 T=1 9% #1, 9w
T4, FFAE g 4 qF zf, qfem
71, fgeg A 4, fely oz 7 4, ey
fom & @, fasft  wmadr & Fr—aw
i Al i 9gz w06 3T AWl ¥
AR AT AT it F arfe s
FraqAd A A Tgfad @1 o) sy
AOR W AZ A FTOW giAT § 9%
fame @ & wrErEa q9 @ e
T qEATl A1 A & A T
o wifed WA w7 47 @ @
A1 ¥ T FaR gw Joru faeer g
ag & o AT ' W A § fw

nuhlic imixrrtance



4511 CaUing attention to
AT FO A WA TEA A AAH
IAR HA AT A1fEA | W 7w e
Fror & fF foerat aog o ahwafos
ATl 1 qE W 9EET A FE AT
TAAT A AL ZAT |

At S woEfe (3 ) o %
TR T A% @ waa S 1,
fa ot er F Fogee e A4 W@IE I
3@ & o S qer TEe Ffae
ga fraed e & 2w At
F A w1 ; 9y 5 fag Afem
oAt & o age Ay S F oaw §
AT A1 S & T T FIL AL
AT, A AT A i gy arfe fr
T2 FL, @t ®1§ i aify gw
91 A7 G | § AT AT FEAT
fFeram s 99 fr Joaer S
Frsfa ¥ s w7 1 el 07 0w
=1 39 & Frf Hfew o W N iR
arAT AE & | K Ty F avg wgew o
% & "y At #7 ifaem
Frafaa o Fvaw a7 o feafq
# ot Frmfy, i W€ g AN
qTAT 7T & A6 ag TEATT 3 A
difedt % siw vy Aifwt F e d
ey AT WY T FEET T A
AT E | WAeW I AT T AT
AT AHA TEAT Ag e S qfew
ré g I faamr A 2 fr s o e
A 3 A e fgd 7z 4@ faam 2
i am ewweEE 9 FARA
FEAT WA §, A Wea FT FeHm
@ E, TR A A wrE wEna
gt =il | 5 & § v A
AT ST @ W 7 o e @ e

[ 13 MAR. 1968 ]

a matter oj argent 4512
public importance
f TR 07 FF 7 A, 2 AT A
AT &, A1 IS T AT 3, I
wwz 3, fegem ¥ Fwafow a
| T FTA A A v mErE T e
T A & A T AT S o e
&1 R JET F 97 T Aigw e
AT HLAT Ag A0 awedr 2 fr oo
e # 3y vl Eear w7 5 oow oAy
w1 fadafr oSEl & A 2 & Saw
A F e w1 T T 97 w7 5,
| S fE g avh g E 3w
| o ofere oz Sz fersi 97 aga wrr a
arT & fifafera ot 9w g
fr fergear 1 Arewt #7 s anfor @
T I AL | TG AEAEE WL
&1 & wrgm afrrdr At i fag wfeem
vFAT & AT W fah A1 mfefaaa
gfeagr & 74 afew swar F weE
ATy EMET AR | AT & g ww
grT =1fEd, 394 416 7 AT & Aq7
AT & WA g, gz Al avew
| =T AT H A |
|

SHRI B. K. P. SINHA: I only want to seek a
few clarifications from the hon. Home Minister.
The hon. Home Minister rightly said that the
atmosphere in the country is surcharged with
communalism and naturally many people, most
people, are affected, whether they are in this
sphere of life or in that sphere of life. Then one
point was raised by some hon. Members as if
these communal flare-ups are a special or parti-
cular or exclusive feature of the States ruled by
Congress' Governments. May I know whether
the Government or the Home Ministry is aware
that only in the last three
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days in Kerala which is ruled by the Left
Communist Party, there has been an ugly
communal incident within five miles of
Trivendrum? Secondly may I know from the
hon. Home Minister was there a Congress
Government in Bihar when the riots in Ranchi
and Sursa took place? That is the second point
for clarification.

SHRI BHUPESH GUPTA: Did not the
Bihar Congress Party participate in it?

SHRI B. K. P. SINHA: May I know from
the hon. Home Minister whether it is not a fact
that in Sursa when there was some stone-
throwing on an idol there was trouble and then
thereafter, peace prevailed? Thereafter is it not
a fact that some members of certain parties
went from Patna, some of the Jana Sangh—
everybody talks of the Jana Sangh— and some
members of the Communist Party and so on,
went there and organised a certain secret
meeting in Sursa?

SHRI BHUPESH GUPTA: Absolute
falsehood-

SHRI B. K. P, SINHA: Let the hon. Home
Minister say that it is a falshood.

SHRI BHUPESH GUPTA: K. B. Sahai
group men participated! in the killing. We
know that. I think the Bihar Government must
have known that. I entirely agree with the
criticism that the Bihar Government should
have arrested K. B. Sahai.

SHRI1 B. K. P. SINHA: Let not my hon.
friend get agitated.

SHRI BHUPESH GUPTA: Mr. Chairman, I
deliberately did not mention it, but the hon.
Member has now mentioned it. Let him take it
that we know what the Bihar Government did.
We also know that some of those in the K.B.
Sahai group—not all—I say some of them,
participated in the Muslim killing in Ranchi.

SHRI B. K. P. SINHA: I did not blame the
Communists. I say some members of the
Communist Party, may be in their individual
private or personal capacity, went there.

[RAJYA SABHA]
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SHRI BHUPESH GUPTA: Name them.

SHRI B. K. P. SINHA: These show how
things are happening and how everybody,
whether he be a member of the Congress or a
member of the Communist Party or of the
Jana Sangh is affected by it.

The third clarification I want from the hon.
Minister is this. He said on that day . . .

SHRI BHUPESH GUPTA: Sir, this is a
serious matter. I may tell you and the House
through you that we have instructed our party
members.

MR. CHAIRMAN: Order, order.

SHRI BHUPESH GUPTA: ... in that we
shall- judge their role not only by what they
say but by how many of them are killed by the
rioters. We have asked them to go and die
there and directly intervene no matter how
many of us may be killed' in that process. That
is the attitude of my party. Let the other party
declare: let there be a competition among the
parties to go and stop the riots and face death
and knifing by the rioters. I am ready for it.

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam): 1 accept the challenge of Mr.
Bhupesh Gupta. There are many examples.
Many Congressmen died both in the old
British days and after independence but how
many Communists died?

SHRI BHUPESH GUPTA: I am sure in the
past you died but may I say . . .

(Interruptions) Sir, I should not
be misunderstood. I never said all the
Congressmen are communal. I say there are
many Congressmen who are secular and I do
maintain it. Certainly there are many
Congressman at all levels.

(Interruptions)

MR. CHAIRMAN: Order, order. We agree
with both. Sit down.

SHRI B. K. P. SINHA: Mr. Chairman, it is
the general experience of everybody in every
country, in every age that the weaker a
person's case is the greater is his excitement.
Therefore 1 am not surprised at the hon.
gentleman there getting excited at the slight
mention of the Communist
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Party, Thoy are not all angels. Wo do nut
claim to be all ang

The third is, the hon. Minister has

said that there was a demonstration by the
Communist Party on that day in Karimganj
town. Now many participated in that. Did
these men have any caste, religion,
community or not? Where is the guarantee
that tht' general atmosphere of communalism
and excitement did not infect some of them"
Will the hon. Minister ask the body which is
going to enquire into the whole thing to
find out whether some members oi the
assembly that had collected there—I do not
want to use the word 'mob*— h>r the
purpose of demonstration also possibly
participated in. the rioting.

These are a few matters which I would
like the hon. Minister to clarify. Lastly I
would urge that nobody organised by the
Government can control the minds of the
people. For that it is necessary that you
should have a non-official organisation
drawn from all parties, all communities, with
the right type of people manning that body
and that body should carry on incessant
propaganda so that communalism vanishes
from even the subconscious of the people
here. Unless you do that mere administrative
steps in my opinion are not going to solve
the problem.

SHRI G. RAMACHANDRAN
(Nominated): May I have a word. Mr.
Chairman because you have called nobody
from the Central sector?

MR. CHAIRMAN: All right.

SHRI G. RAMACHANDRAN: Mr.
Chairman, if people get excited and if
people lose their heads a little either on the
right or on the left I think it is
understandable but what haa struck me most
in the debate today is the little hot brick
which the Home Minister has thrown on the
floor of this House, when he said that. tbe
whole country was surcharged

id communalism.

SHRI B.D. KHOBARAGADE
(Maharashtra): That is true.

SHRI G. RAMACHANDRAN: I am not
saying whether it is true or not. His words,
coming ss they do
L/S78RSS—5
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from the mouth of one of the most sober and
level-headed of our Ministeis, our Home
Minister Mr. Chavan, made me sit up. Is this
evil as deep-rooted, as widespread, as to make
him say that the country is surcharged with
communalism? If it is, then what are we doing
about it? India was partitioned on this issue.
We have now lived twenty years under the
Republic of India and the majority political
party, the Congress, bas held office not only
in Delhi but in

i of ihe States till now. Their il
sponsibility in this matter is greater than that
of anyone else in this country. How does the
Home Minister make a statement like that and
not tell us at the same time what are the steps
he has taken, what are the steps he would take,
not as Home Minister but also as representing
the ruling party, to pluck this canker out of the
heart of India? Now, I am not sure whether his
statement that the whole country is surcharged
with communalism is fully right. Large areas
of this country are free from this kind of
communalism. I can give facts and figures to
show that these patches of communal frenzy
are scattered in this country. They are cer-
tainly symbolic and are straws in the wind. We
must recognise that. But let us not create any
scare. The other day my friend Mr. Dahyabhai
Patel waxed eloquent and said: "Ban the
Communist Party". But why did he not say
also—"Ban the communal political parties"?
But perhaps if everybody takes to ban
everybody

, what is left behind? Banning may not be
the solution. Banning can temporarily give a
setback to something but the major issue, the
biggest issue, is for the Congress Party, the
ruling party, and the Central Govern-ment and
the State Governments to guarantee that no
one preaches communal hatred in any part of
thfe country. Take what steps you like.
Official steps, non-official steps if you want,
but I do not see really any such thing
happening. There is so much talk about this
National Integration Council and the nation is
slowly disintegrating. I put it back to the
Home Minister that we value his level-
headedness, we value his approach to the
problem but if he merely says that the country
is surcharged with
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and then he does not Iell us what is to be
done today, tomorrow and the day after, then
he is simply throwing, as I said, a hot brick
ori the floor of the House and leaving it
there.

Mr. Chairman, I wiH add only one more
word. 1 know that these minority
communities are not happy. Thr Muslims, ior
instance. I do not know whether I should soil
my ton-i,iio by calling them a minority com-
munity. Thoy are as big and important a
community as any other in this country. Six
crores is not a small number. Then the
Harijans call themselves a minority
community; they are also several crores. And
I say this, Mr. Chairman, and I hope the
Home Minister realises this and keeps it in
his mind that the Muslims are not happy in
India, as happy as Gandhiji wanted, as happy
as Nehru wanted, as happy as we want them
io be. All the time amongst themselves in
their groups they express their diffidence
about the situation in India. Somebody said
here they feel insecure. 1 do not know if it is
so bad as that but this is true that they are not
as happy as they should be within the
Republic of India. And this is equally true of
the Harijan community in this country. I have
very many good friends among the Harijans.
I have not met one of them including my
friend, Mr. Jagjivan Ram, who is satisfied
with the position of Harijans in this country.

SHRI BHUPESH GUPTA: But Mr.
Jagjivan Ram is secure.

SHRI G. RAMACHANDRAN: You arc
also secure. You are very secure.

Sir, therefore I want the Home Minister not
merely to state the problem and having said
it in the accentuated manner in which he
stated the problem—it shook me a bit—he i
duty to this House and to this country to tell
us what is to al ho will do, what he will call
upon us to do.

SHRI Y. B. CHAVAN: Sir,
thisquestion time lias- been turned into a

a foi' debate, but I certainly wel-te this
debate because some validaism was offered,
some construe-tJVe suggestions also have
been ma

[RAJYA SABHA ]
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by some Members. 1 would like to repeat
some of the things I have said but I hope they
will be taken in a proper perspective. When 1
say that the country's atmosphere is surcharged
with communalism it should be taken in a
proper sense. I do not say that the whole
country is on fire with communal trouble, but |
see even small inoidents developing into some
sort of ugly situations and emotions are
surcharged with feelings, and I do not want to
underestimate that. It is true because I find that
communal incidents have taken place in
practically almost all the States.

SHRI BHUPESH GUPTA: Eight States.

SHRI Y. B. CHAVAN: In more States. I
find that they have taken place in States where
the Congress is tlie ruling party and in States
where the other political parties are also the
ruling parties. In Kerala it has happened. In
Mysore it has happened. In Andhra it has
happened.

SHRI BHUPESH GUPTA: In Maharashtra
it has happened.

SHRI Y. B. CHAVAN: In Maharashtra, in
U.P. in Bihar, in Bengal and in Assam it has
happened. That is why I said that no part of
the country can be said to he completely free
from it.

SHRI G. RAMACHANDRAN: What then
is the perspective with which you are
approaching it?

SHRI Y. B. CHAVAN: I am coming to that.
Please listen. The hon. Member was somewhat
unfair to me when he said that I am not
indicating whtat we are doing about it. I said
that 1 took note of it. I did not wait for the
State Governments to act on this. As far as the
administrative parts are concerned, I have got
limited powers, limited in the sense that 1 can
certainly provide some direction to their
thinking in this matter. I can give them police
force when thtey want. As far as
administrative i 'ii is concerned, the State Gov-
ernment should do it.

SHRT BHUPESH GUPTA: May I mak<
.1 suggestion ...

SHRT Y. B. CHAVAN: You can como and
moot me.
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SHRI BIIUPESH GUPTA: Y« a meeting
of all the secular parties and tell them all the
secrets that you know about the various
communal organisations and their activities,
so that they are on guard. They would be the
sentinels on communal diffe rences. We shall
extend our co-operation to you.

SHRIY. B. CHAVAN: Therefore.

as 1 have indicated, the very idea of
appointing some sort of Commission

—why some sort of—a regular Commission
under the Commission of Enquiry Act, on
the initiative of the Central Government, is to
give some Central direction to the problem, to
focus the attention of the State Governments
ori this problem and to make them think
seriously about it. If they do not want to
enquire about it. even then we do not want to
be merely idle spectators in this matter. As
regards administrative matters [ have
indicated the steps that can be taken.
Wherever possible we want to step in and try
to help them in making an assessment and
whatever the powers are of thie Central
Goyeir ment in this matter can be exercised.
At the same time I do not want merely to
confine it to administrative aspects and
spheres. There are certainly some political
aspects of the problem. I would say that this
sort of exaggerated statements also are res-
ponsible Fur these communal tensions, like
saying all Muslims are unsafe in this eountry,
this is becoming a Hindu Slate . . .

SHRI G. RAMACHANDRAN: I have not
said that.

SHRI Y. B. CHAVAN: I am not replying
to you. Do not think that I am merely
replying to what you said. There are many
others also who have said it. I am certainly
looking into thfe matter.

1 was rather surprised at the communal
thesis of tlie Communist Party.

SHRI BIIUPESH GUPTA: What is that?

SHRI Y. B. CHAVAN: I do not reply to
you. I looked at Mr. Niren Ghosh. He said
that this Government is becoming a Hindu
Government . . .
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SHRI NIREN GHOSH: 1 said all tlie
Muslims are unsafe. I said and I repeat it .

{Interruptions)
SHRI BHUPESH GUPTA: Do not quarrel.

SHRI Y. B. CHAVAN: I do not want to
quarrel in this matter. I would like merely to
suggest, let us not try to look at it from any
party interests. This also is an important eet.
Communalism is somethling invisible. It can
be found in the hearts of many workers among
many parties, practically all the parties. It
would be wrong to say that there would be no
communal thinking man in any particular
party. Therefore, I used the words 'communal
polities'. Communal politics in this eountry is
something which we have to think about very
seriously,

I now eome to the hon. Member, Mr.
Bhandari. He only said about what happened
on the other side of the border on the Pakistan
side.

SHRI SUNDAR SINGH BHANDARI: I
only quoted.

SHRI Y. B. CHAVAN: I know what you
quoted. I have also got Press reports giving
some information. Even there I was told that
the Pakistan authorities acted very promptly.
This was the information I got in Karimganj
itself. We should not look at this matter from
the point of view of what others are doing. It is
our responsibility to do tlie right thing at the'
right time. This is how we have to look at the
problem. It is not a question of reciprocity in
this matter. It is our claim that we are a secular
State, that we are a secular people, and we
have to act accordingly, whether the other
party does it or not. Naturally, if the minorities
on the other side are affected, we will be
concerned. I know what steps should be taken,
but it is a different matter in a different sphere.
I do not want to go into that.

Then, Sir, the hon. Member made some
criticism about the collective fine or punitive
tax. Punitive fine is a very extreme step, but if
extreme
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steps are required, they should be resorted
to. TMs is what I feel about it. I do not say
that punitive fine can be applied or imposed
at every place, in every situation. It is not an
answer. But if it is an answer, we should not
be afraid of using it. It certainly involves
some discrimination.

SHRI BHUPESH GUPTA: There are
communal elements in the administration.
Purge them.

SHRI Y. B. CHAVAN: I understand your
criticism. As I have said, iverywhere, when
I said that the whole atmosphere is
surcharged with communal feelings. It
sometimes takes possession of all of us.

HON. MEMBERS No.

SHRI A. M. TARIQ: There are also some
communal elements even in the Communist
Party. That was why Dr. Ahmed was
dropped from the Politburo.

(Interruptions)

SHRI Y. B. CHAVAN: I am not yielding.
Now, coming back to this, with reference to
the Karimganj affairs, for example, I must
say that the leaders of the minority commu-
nity themselves told me this. I was very
proud of some of the officers in Karimganj.
Karimganj is the headquarter of the sub-
division. The district headquarter is
Silchar. All of us know it. The leaders of the
minority community told me that they were
saved hecause ol* the very right ' I. os taken
by the Deputy Commissioner. In this
particular case he happens to be a Hindu. I
was very proud of it. They told me that if
this man Un*I not acted in time, probably
there would have been more losses.

One word more. Invisible feelings
there sometimes. We will have to
take note oi it The hon. Member put
que tions. Certainly it is not a
Jinnulv  of tbe Congress adminis
tration to have communal riots. It is
net ai It isnol (rue At the same
I do not want to merely throw
the blame on any particular party in
this mat ter. I would like all parties
tn think in i irty way in tMs
:ular mat!er.
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SHRT BHUPESH GUPTA: We are
Un; ileal' .

Mil. CHAIRMAN. No, no. Papers to be
laid on the Table.

PAPERS LAID ON THE TABLE

I: APPROPRIATION ACCOUNTS (1966-67) OF
RAILWAYS IN INDIA

1l.  BLOCK ACCOUNTS, BALANCE SHEETS AND
PROFIT AND LOSS ACCOUNTS (1966*67) oF
GOVERNMENT RAILWAYS

I1l. Amur REPORT, RAILWAYS, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): Sir, I beg to lay
on the Table, under clause (1) ol article 151
of the Constitution, a copy each of the
following papers—

(i) Appropriation Accounts of Railways
in India for 1966-67 (Parts I and ID-
[Placed in Library. See No LT-439/68.]

(i) Block Accounts (including Capital
Statements comprising the Loan Accounts),
Balance Sheets and Profit and Loss
Accounts of Indian Government Railways.
1966-67 [Placed in Librarv. See No. LT-
440/ 68.]

(iii) Audit Report, Railways, 1968.
[Placed in Library. See LT-43'8/68.]

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF THE
GOVERNMENT OF WEST BENGAL
FOR THE YEAR 1967-68

SHRI JAGANNATH PAHADIA: Sir. I beg
to lay on the Table a statement showing the
Supplementary Demands for Grants for
expenditure of the Government ot West
Bengal for the year 1967-68.

STATEMENT RE GROUNDING OF M.
V. "VTSIIVA SHANTI" NEAR
CONSTANTZA PORT IN RUMANIA ON
1ST MARCH. 1968—continued.

MR CHAIRMAN: On 12th March, 1968,
Prof V.K.R.V. Rao laid a statement on the
grounding of M. V. "Vishya Shanti" near
Constantsa Port in Rumania on 1st March,
1968. Any Member who destres to put
questions may do so.



